PART - | (Scope of works and Commercial conditions)

Reserve Bank of India
Issue Department

Ahmedabad

E-Tender for

Disposal of Shredded Currency Note
Briquettes and Unserviceable Items



DISCLAIMER

The Reserve Bank of India (a statutory corporation incorporated under the Reserve
Bank of India Act, 1934), having its Office at Ahmedabad (herein after referred to as
“‘RBI"/ “the Bank”/ “Reserve Bank”), has prepared this document to provide background
information on the Contract to the interested parties. While Reserve Bank of India has
taken due care in the preparation of the information contained herein and believe it to be
in order, neither Reserve Bank of India nor any of its authorities or agencies nor any of
their respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the
information contained in this document or any information which may be provided in

association with it.

The information is not intended to be exhaustive. Interested parties are required to make
their own inquiries and respondents will be required to confirm in writing that they have
done so, and they do not rely only on the information provided by Reserve Bank of India
in submitting the e-tender. The information is provided on the basis that it is non — binding
on Reserve Bank of India or any of its authorities or agencies or any of their respective

officers, employees, agents or advisors.

Reserve Bank of India reserves the right not to proceed with the Tender/Contract or to
change the configuration of the Contract, to alter the timetable reflected in this document
or to change the process or procedure to be applied. It also reserves the right to decline
to discuss the matter further with any party expressing interest. No reimbursement of

cost of any type will be paid to persons or entities expressing interest.
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RESERVE BANK OF INDIA
ISSUE DEPARTMENT
AHMEDABAD

NOTICE INVITING TENDER (NIT)
(Only through e-procurement)
Reserve Bank of India, Ahmedabad Office (hereinafter called “the Bank”), invites E-tenders
under Two — Bid system (Technical & Price Bid) for “Disposal of Shredded Currency

Note Briquettes and Unserviceable Items” from the reputed and capable contractors.

2. The contract shall be for a period April 1, 2025 to March 31, 2026 which can be
extended by the Bank for a further period of two years, one year each at a time, subject
to satisfactory performance of the contractual terms and conditions and also subject to

annual review by the Bank based on the performance of the service provider/s.

3. For the above work, the tenderers should submit their proposal, as per the ‘Important
instructions regarding E-Tender’, along with all supporting documents complete in all
respect on or before February 28, 2025 at 15:00 hrs. Tenderers shall submit tender
proposal along with refundable Earnest Money Deposit (EMD) of Rs 1,00,000 only through
NEFT. The technical bids will be opened electronically on February 28, 2025 at 16:00
hrs. In the event of any date indicated above being declared a Holiday, the next working

day shall become operative for the respective purpose mentioned herein.

4. Tender document can be downloaded from website www.rbi.org.in and

www.mstcecommerce.com/eproc. Any amendment(s) / corrigendum / clarifications with

respect to this tender shall be uploaded on the website / e-portal only. The tenderer should
regularly check the above website / e-portal for any Amendment / Corrigendum /

Clarification on the above website.

5. The services specified above have to be provided by the successful bidder/s to Reserve

Bank of India, Issue Department, Ahmedabad.
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SCHEDULE OF TENDER (SOT)

1. | Description of works

Disposal of Shredded Currency Note

Briquettes and Unserviceable Items

2. | E-Tender No

RBI/ Ahmedabad Regional Office/lssue/1/24-
25/ET/7T79

3. | Mode of Tender

e- Tender System through MSTC e-
commerce site

www.mstcecommerce.com/eproc

(Online Part | — Technical Bid and Part Il —
Price Bid)

4. | i) Estimated Cost of Work

i) Earnest Money Deposit (EMD)

Transaction Fee

%50 Lakh (approx.) for 12 months

%1,00,000 (Rupees One lakh only) to be paid
through NEFT to Reserve Bank of India,
Ahmedabad.

An amount equal to 5% of the contract value
paid by way

of NEFT to:

A/c Name: Reserve Bank of India Ahmedabad
A/c No. 186003001

IFSC: RBISOAHPAO1 (5th and 10th digit may be
read as Zero (0)

As applicable by MSTC

5. | Date of advertisement

January 16, 2025

6. | Date of uploading tender
document on RBI website

January 16, 2025

7. | e-Tender view date at MSTC
website

January 16, 2025 (11:00 hrs.)
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Schedule of off-line pre-bid
Meeting (optional)

11:00 hrs on February 12, 2025 at Issue
Department, Reserve Bank of India, Near Gandhi
Bridge, Ashram Road, Ahmedabad - 380014

9. | Date of Starting of e-Tender February 5, 2025 (11:00 hrs.)
(submission of Technical Bid and
Price Bid)
10.| Last date of submission of Earnest| February 28, 2025 (15:00 Hrs.)
Money Deposit (EMD) through A/c Name: Reserve Bank of India Ahmedabad
NEFT A/c No. 186003001
IFSC: RBISOAHPAO1 (5th and 10th digit may be
read as Zero (0)
11.| Date of closing of online e- February 28, 2025 (15:00 Hrs.)
tender for submission of
Techno-Commercial Bid &
Price Bid.
12.| Date & time of opening of Part-I February 28, 2025 (16: 00 Hrs.)
(i.e. Techno-Commercial Bid))
13.| Security Deposit Rs. 2,50,000 (Rupees Two Lakh Fifty Thousand)
within 7 days of award of work, to be kept with
the Reserve Bank of India in the form of
irrevocable Bank Guarantee issued by a
Scheduled Commercial Bank as per format
given in Annex-ll
14.| Date & time of opening of Part- | Part-1l i.e. Price Bid will be opened in respect

Il (Price Bid)

of only those Tenderers whose Part- | i.e.
Techno-Commercial Bid is found to be
acceptable by the Bank. Such tenderer(s)
shall be intimidated date of opening of Part- I|
Price Bid, through valid Email confirmed by
them.
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Important Instructions Regarding E-tender

The bidder(s) is/are expected to examine all instructions, Forms, Terms and Conditions
in the Tender document. Failure to furnish all information required by the Tender
document or submission of a tender not substantially responsive to the Tender document

in every respect will be at the bidder’s risk and may result in rejection of the bid.

The bidder shall not make or cause to be made any alteration, erasure, or obliteration to

the text of the Tender document.
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Process of E-tender:

A) Registration: The process involves vendor's registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Techno-
Commercial Bid as well as Price Bid over the internet will be done. The Vendor
should possess Class Il signing type digital certificate. Vendors are to make their
own arrangement for bidding from a P.C. connected with Internet. MSTC/RBI,
Ahmedabad is not responsible for making such arrangement. (Bids will not be

recorded without Digital Signature).

SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE
SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eproc

1)  Vendors are required to register themselves online  with

www.mstcecommerce.com/eproc. Register as Vendor Filling up details and

creating own user id and password— Submit.

2)  Vendors will receive a system generated mail confirming their registration in

their email which has been provided while filling the registration form.

In case of any clarification, please contact MSTC/RBI, Ahmedabad, (before the

scheduled time of the e- tender).
Contact person (MSTC):

IVRS Help Line- 07969066600

Email-helpdeskho@mstcindia.in
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1. Ms. Megha Sinha, megha@mstcindia.co.in,
Ph-0265- 960354/ 0265-2960379/ 0265-2960385; extension 205,

Mob: 7044067736

2. Shri Marut Saha, vadopn3@mstcindia.in
Ph-0265-2960354/ 2960379/ 2960385, Extension 204,

Mob: 8420178283

Contact person (RBI Ahmedabad):
Issue Department
1. Smt. Chaithanya Devi |, Assistant General Manager

2. Smt. Bhawna Gangwar, Assistant Manager
Phone: 079-27548204
B) System Requirement:
i) Windows 7 and above Operating System
ii) IE-9 and above Internet browser.
iii) Signing type digital signature

iv) JRE 8 update 161 and above software to be downloaded and installed in the
system (File Name- Windows X86 Offline)

To enable ALL active X controls and disable ‘use pop up blocker under

Tools—Internet Options— custom level

For more details, vendor may refer to the IE Tab Settings Guide, Edge Browser
and IE Tab in System Settings and FAQ available at

www.mstcecommerce.com/eproc

(A) Part | Techno-Commercial bid will be opened electronically on specified date

and time as given in the NIT. Bidder(s) can witness electronic opening of bid.

(B) Part Il Price bid will be opened electronically of only those bidder(s) whose Part

| Techno-Commercial Bid is found to be Techno-Commercially acceptable by RBI,
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Ahmedabad. Such bidder(s) will be intimated date of opening of Part Il Price bid,
through valid e-mail confirmed by them.

Note:

The tenderers are advised to offer their best possible rates. There would generally
be no negotiations hence please submit your most competitive prices while
submitting the price bid. In case the highest rate appears to be reasonable taking
into account the prevailing market conditions, the order may be awarded to the
HIGHEST BIDDER and if the rate is still considered low, the Bank reserves its right

to initiate fresh tender process to protect the interest of the Bank.

All entries in the tender should be entered in online Technical & Commercial

Formats without any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link
under “My Menu” in the vendor login. The vendors have to select the particular
tender from the event dropdown box. The vendor shall have the facility of making
the payment either through NEFT or Online Payment. On selecting NEFT, the
vendor shall generate a challan by filling up a form. The vendor shall remit the
transaction fee amount as per the details printed on the challan with making
change in the same. On selecting Online Payment, the vendor shall have the
provision of making payment using its Credit/ Debit Card/ Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee
shall be auto authorized and the vendor shall be receiving a system generated
mail. Transaction fee is non-refundable. A vendor will not have the access to
online e-tender without making the payment towards transaction fee. Bidders are
advised to remit the transaction fee well in advance before the closing time of the

event so as to give themselves sufficient time to submit the bid.

Bidder(s) are advised to make remittance of tender fee and EMD if any to Reserve
Bank of India, Ahmedabad as advised in the NIT.
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Vendors are instructed to use Attach Documents link in bidding floor to upload
documents in document library. Multiple documents can be uploaded. Maximum

size of single document for upload is 4 MB.

Once documents are uploaded in the library, vendors can attach documents
through Attach Document link against the particular tender. Please note that if
the documents are not attached to any tender or cannot be downloaded by RBI
Ahmedabad , the same will be deemed that the vendor has not submitted the
documents. For further assistance please refer to FAQ available at

www.mstcecommerce.com/eproc.

All notices and correspondence to the bidder(s) shall be sent by email only during
the process till finalization of tender by RBI, Ahmedabad as well as by MSTC (e-
procurement service provider). Hence the bidders are required to ensure that their
email address provided is valid and updated at the stage of registration of vendor
with MSTC (i.e., Service Provider). Bidders are also requested to ensure validity
of their DSC (Digital Signature Certificate).

(i) Please note that there is no provision to take out the list of parties downloading
the tender document from the web site mentioned in NIT. As such, bidders shall
keep themselves abreast with any change and see the web site once again before
the due date of tender opening to ensure that they have not missed any
corrigendum uploaded against the said tender after downloading the tender
document. The responsibility of downloading the related corrigenda, if any,

will be of the bidders only.

(i) No separate intimation in respect of corrigendum to this NIT (if any) will be sent
to tenderer (s) who have downloaded the documents from web site. Please see

website www.mstcecommerce.com/eproc of MSTC Ltd.

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender

a) Bidder(s) need to submit necessary EMD, Tender fees (If any) and Transaction

fees separately for the e-tender. Tender fees and Transaction fees are non-
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refundable. No interest will be paid on EMD. EMD of the unsuccessful bidder(s)
will be refunded by RBI, Ahmedabad, immediately after award of work.

b) The process involves Electronic Bidding for submission of Techno Commercial
Bid as well as Price Bid.

c) The bidder(s) who have submitted the above fees can only submit their Techno
Commercial Bids and Price Bid through internet in Vendor Login option available

at MSTC website www.mstcecommerce.com/eproc

d) The bidder should allow to run an application namely enApple by accepting the
risk and clicking on run. This exercise has to be done twice immediately after
reaching the bid floor. If this application is not run, then the bidder will not be
able to save/submit his bid (for details refer vendor guide & FAQ).

e) First the vendor needs to fill up the Commercial specification if any and save it.

Then the vendor should fill up the Techno-commercial bid. After filling the

Techno-Commercial Bid, bidder should click ‘save’ for recording their Techno-

Commercial bid. Once the same is done, the Price Bid link becomes active and the

same has to filled up and then bidder should click on “save” to record their price

bid. Then once both the Techno-Commercial bid & price bid has been saved,
the bidder can click on the “Final Submission” button to register their bid.
NOTE:- After clicking the final submission two more options will show up,

“Withdraw bid” and “Delete bid”. If the vendor wants to withdraw its bid permanently

then they should click withdraw bid link. He/she will not be able to bid again. If the

vendor wants to delete the bid after final submission and resubmit the bid, then
he/she should click delete bid and resubmit the same and again click final
submission

f) In all cases, bidder should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

g) During the entire e-tender process, the bidders will remain completely
anonymous to one another and also to everybody else.

h) The e-tender floor shall remain open from the pre-announced date & time and
for as much duration as mentioned above.

i) All electronic bids submitted during the e-tender process shall be legally binding
on the bidder. Any bid will be considered as the valid bid offered by that bidder
and acceptance of the same by the Bank will form a binding contract between
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Bank and the Bidder for execution of supply/work. Such successful tenderer

shall be called hereafter SUPPLIER/CONTRACTOR.

j) It is mandatory that all the bids are submitted with digital signature certificate
otherwise the same will not be accepted by the system.

k) Bank reserves the right to cancel or reject or accept or withdraw or extend the
tender in full or part as the case may be without assigning any reason thereof.

[) No deviation of the terms and conditions of the tender document is acceptable.
Submission of bid in the e-tender floor by any bidder confirms his acceptance of
terms & conditions for the tender.

m) Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted
should be in Indian Rupee as per UOM indicated in the e-tender floor/tender

document.

10.

Vendors are requested to quote rates without GST on ‘Works Contract’ and the
same may be explicitly indicated in the column/ row specifically meant for that. No

Change in quoted rates will be accepted.

11 | The online tender should be submitted strictly as per the terms and conditions and
procedures laid down in the website www.mstcecommerce.com/eproc of MSTC
Ltd.

12. | The bidders must upload all the documents required as per terms of NIT. Any
other document uploaded which is not required as per the terms of the NIT shall
not be considered.

13 | The bid will be evaluated based on the filled-in technical & commercial formats.

14. | The documents uploaded by bidder(s) will be scrutinized. In case any of the

information furnished by the bidder is found to be false during scrutiny, EMD of
defaulting bidder(s) will be forfeited. Punitive action including suspension and

banning of business can also be taken against defaulting bidders by the Bank.
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Section |
Form of Tender

Place
Date

The Regional Director
Reserve Bank of India,
Near Gandhi Bridge
Ashram Road
Ahmedabad -380014

Dear Sir,

We have carefully examined the specifications, general instructions and special
conditions relating to the works specified in the memorandum hereinafter set out and
having visited and examined the site/s of the works specified in the said memorandum
and having acquired the requisite information relating thereto as affecting the tender, |/
we hereby offer to execute the works specified in the said memorandum within the time
specified in the said memorandum at the rates mentioned in the Part Il (Price Bid) and in
accordance in all respects with specifications and instructions in writing referred to in
articles of agreement, general instructions to the tenderer(s) and special conditions by
and in all other respects, in accordance with such conditions in so far as they may be

applicable.
Dated this day of 2025.

For and on behalf of M/s

(Signature with seal)

Name

Designation

Place
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MEMORANDUM

Description of works

Disposal of Shredded Currency Note

Briquettes and Unserviceable ltems

Estimated cost (Per Annum)

Rs 50 lakh

Earnest Money

Rs 1,00,000

Mode of deposit of Earnest Money

Rs 1,00,000 to be deposited only through
NEFT in favour of Reserve Bank of India,
Ahmedabad

A/c Name: Reserve Bank of India Ahmedabad
A/c No. 186003001
IFSC: RBISOAHPAO1 (5th and 10th digit may
be read as Zero (0)

Execution of works

From April 1, 2025 to March 31, 2026.

| / we also agree that our tender will remain valid for acceptance by the Bank for 90

days from the date of opening of Part-1 of the tender and this period of validity can

be extended for such period as may be mutually agreed between the Bank and me

/ us in writing.

Should this Tender be accepted, | / we or my/our successors, or assignees or

nominees hereby agree to abide by and fulfil all the Terms and Conditions of the

Tender and in default thereof, to forfeit and pay to you or your successors, or

assignees or nominees such sums of money as are stipulated in the conditions

contained in the tender together with the written acceptance of the Contract.

| / we understand that you reserve the right to accept or reject any or all the tender

either in full or in part without assigning any reason therefor.
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5. The Tender is submitted through e-tendering process in two parts, i.e., Part | and
Part Il. Part | contains all commercial terms and conditions and technical particulars

and Part Il contains only the price bid in the Bank's proforma.

Dated this day of 2025.

For and on behalf of M/s

(Signature with seal)

Name

Designation

Place
Date

(Certified true copy of the Power of Attorney of the above signatory should be enclosed).

Witnesses

(1) Signature with

Name, address and date

(2) Signature with

Name, address and date
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Section |l

General Instructions to Contractors and Special Conditions of Contract

(To be read in relevance to e-tendering process only)

21  Eligibility for the tenderer

Eligibility Criteria Documents to be submitted
a) | The bidder should be a i. PAN No
company/partnership ii. GSTIN No.
firm/proprietorship concern. iii. CA certified Audited Balance

Sheets or ITR for last 3 years.

b) |Past Experience- The bidder | Work Order and Client Certificate
should have experience in handling | performance as per format given in
similar work contracts earlier the “Annex” of Section -V in this
regard may be submitted showing

satisfactory performance.

C) Acceptance of terms and conditions | Signed and authorized document as

per the format given in Section-lIl.

d) | The tenderer should have | Documents Required: -
Office/local representative within
jurisdiction of Ahmedabad i. Name, address & contact details
of the representative.
ii. Any one of the following of the
representative
Aadhar Card/Pan Card/Driving

Licence/Voter as ID Proof.

i. The application shall be liable for rejection if the information furnished are found
incomplete and or false.

i. The Tenders shall be valid for acceptance by the bank for a period of 90 days from
the date of opening of tender Part-l1 and shall be extended by such period as may

be mutually agreed to.
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Notes:

1. The tenderers shall submit documentary evidence in support of their claims of
possessing the required eligibility criteria. Further, if the quality of the services rendered
by the bidder is found unsatisfactory based on feedback reports received from other
offices of RBI or Client reports or otherwise, it shall constitute ground for disqualification/

rejection of their bid and their price bid will not be opened.

2. The tenderer should give name and addresses of the parties where he has rendered
such services in the past along with work order and Client Report as per format given in
the “Annex” of Section -V. Copies of audited financial statements and copies of
partnership deed/MOA and Certificate of incorporation, as may be applicable, of the

tenderer are required to be submitted to the Bank.

2.2 Issue and Submission of Tender: -

Tender for “Disposal of shredded currency note briquettes/ shreds and
Unserviceable items " shall be uploaded through MSTC website strictly in accordance
to the procedures prescribed in “Important Instructions Regarding E-tender” of this
document & will remain open to the tenderer for participation before January 16, 2025

under any circumstances whatsoever.

2.3 (a) Partl—Technical & Commercial/Scope of works and Commercial conditions

a. Estimated cost of work is ¥ 50 lakh per annum, however the actual amount may vary.

b. Part-l shall contain the unpriced tender consisting of scope of works as specified,
specifications of item of works, documents and commercial terms and conditions etc.

Earnest Money shall be submitted through NEFT only.

c. Part-l of the tender as submitted shall contain the following unless otherwise stated

separately in this document:
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(i) Earnest Money Deposit (EMD) shall be deposited only through NEFT in favor of
Reserve Bank of India A/c Name: Reserve Bank of India Ahmedabad A/c No.
186003001, IFSC: RBISOAHPAO1 (5th and 10th digit may be read as Zero (0) on

or before the date and time given in NIT.

(i) Power of Attorney/authorization with the seal of the company/firm etc. in the name

of the person signing the tender documents.

(i)  Any other technical information the tenderer wishes to furnish.

(iv) Bank Guarantee as per format given in Annex-ll towards security deposit to be

submitted by successful tenderer within 7 days from the date of award of work.

d. The tenderers are advised to visit the site and get acquaint themselves of the site

conditions before tendering.

e. The tenderers are advised to submit the tender strictly based on the General Conditions
of the Contract and scope of works as specified in the tender documents, and not to
stipulate any deviations. If acceptance of the terms and conditions given in the tender
documents has any price implications, the same should be considered and included in
the quoted price. Tender containing deviations from the terms and conditions is liable to

be rejected.

f. All information, correspondence letters shall be addressed to the Regional Director,
Issue Department, Reserve Bank of India, Ahmedabad, Near Gandhi Bridge, Ashram
Road, Ahmedabad -380014

2.3 (b) Part Il — Price Bid

(a)The Tenderers are advised to visit the site/s of work/s / activities, viz. Bank premises
and acquaint themselves with the site conditions before submission of tender.

(b) This part shall contain prices in Indian Rupees only and shall be opened for only those

tenderers who fulfill the minimum eligibility criteria and have a satisfactory track record of

providing similar services at other RBI Offices or other organizations. Change of terms and
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conditions and technical deviations, if any, found in Part Il of the tender will not be considered and
such tender will be treated as null and void. Date and time for opening of Part -l shall be informed

separately through e-mail provided by the tenderer.

(c)Rates should be quoted in Indian Rupees only. No request for any change in rate or

conditions after the opening of the part |l tender will be entertained.

(d) The rates quoted shall be firm and binding without any Escalation whatsoever till the

entire Contract period.

2.4 Opening of Tender:
As per the procedures laid down in Section-I hereto for opening of e-tender.
2.5 Pre-Bid Meeting

A pre-tender briefing meeting of the intending tenderers will be held on February 12, 2025
at 11:00 hrs at Issue Department, RBI, Ahmedabad to clarify any point/doubt raised by
them in respect of the tender. No separate communication will be sent for this meeting.
It is recommended that all participating tenderers attend the Pre- Bid meeting in their own

interest.
2.6 Validity of Tender

The tender shall be valid for acceptance by the bank for a period of 90 days from the date
of opening of Part -I of tender and shall be extended by such period as may be mutually
agreed to. In case of withdrawal of tender by the tenderer during the period, the Bank
may forfeit the Earnest Money Deposit. The rates quoted by the tenderer shall remain
firm during the period of contracti.e. April 1, 2025 to March 31, 2026. Further, any request
for reduction of rate at the time of renewal of contract shall not be entertained. The
contract can be extended for further two years, one year at a time by mutual

agreement in writing by the Tenderer and RBI.
Earnest money & security deposit

2.6.1 Interested tenderers shall pay as Earnest Money Deposit (EMD), a sum of ¥
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1,00,000 (T One lakh only) to be deposited through only NEFT in favour of Reserve Bank
of India Ahmedabad Account No. 186003001; IFSC: RBISOAHPAO1 (5th and 10th digit
may be read as Zero (0) on or before the date given in NIT. If the Tenderer, after
submission of the tender, deviates from his/their offer or modifies the terms and conditions
thereof, such tenders shall be liable to be cancelled and the EMD shall be liable to be
forfeited. Bank will not pay any interest on EMD.

2.6.2 Any tender without depositing the EMD is liable to be rejected.

2.6.3 The EMD of successful tenderer shall stand discharged on production of a Bank
Guarantee towards Security Deposit within 7 days of award of work in the enclosed
format (Annex Il) or on non-acceptance of tender, but not earlier than the expiry date of
the period for which the tender is kept valid or till the award of the contract whichever is

earlier.

2.6.4 Should the Invitation to Tender be withdrawn or cancelled by the Bank, (which

shall have the right to do so at any time), the EMD will be discharged.

2.6.5 Should the successful Tenderer fail to furnish the Security Deposit, the EMD
submitted by the tenderer shall be forfeited without prejudice to his being liable for any

further loss or damage incurred in consequence, by the Bank.

2.7 Commencement / Renewal:

(i) On receipt of intimation from the Bank of the acceptance of his / their tender(s),

the successful tenderer shall:

(a) submit the Security Deposit of ¥ 2,50,000 (Rs Two Lakh Fifty Thousand Only)
within 7 days of award of work with the Reserve Bank of India in the form of
irrevocable Bank Guarantee issued by a Scheduled Commercial Bank for
equivalent amount as per format given in Annex-Il with a claim period of one year
from the expiry of the contract.

(b) execute, implement the contract and sign an agreement on a non-judicial stamp
paper with the bank within a week in accordance with the conditions in tender

document and schedule of rates. The cost of stamp paper will be borne by the
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(c)

(d)

(e)

(f)

(9)

(h)

successful tenderer.

Contract shall be valid for 12 months at a time (i.e April 1, 2025 to March 31, 2026.)
which can be extended by the Bank at its discretion for a further period of two
years, one year each at a time without any variation in the terms and conditions,

subject to satisfactory performance of the contractor.

The operations to be entrusted to the Contractor will be time critical. Therefore,
the Contractor should supply sufficient and adequate number of vehicles at such

notice as may be specified by the Bank.

The Contractor shall make payment to the Bank through NEFT and only after
confirmation of the receipt of payment, gate pass will be issued to the contractor
for taking the briquettes/shreds and unserviceable items viz. Wooden box, Wooden
planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps, used

hydraulic oil etc.

In the event of any dispute as to whether any liability has arisen hereunder, the
decision of the Regional Director, Reserve Bank of India, Ahmedabad shall be final
and binding on both parties. For all types of litigations arising under the Contract,

the Courts in Ahmedabad will have exclusive jurisdiction.

When the period of the contract is about to expire, the matter of extension of the
contract shall be considered by the Bank. The Contractor shall provide in writing
to the Bank, three months before the expiry of the existing contract, whether he is
willing to renew the contract for a further period of one year on the existing terms

and conditions.

The successful tenderer will have to submit a list of labourers/drivers whom he
would engage when the contract is finalized and should furnish their complete
names and addresses along with a recent passport size photograph and attested
photocopy of his Aadhaar card/driving license, applicable insurance and police
verification done before the commencement of the contract. When new labourers
are brought in to replace or in addition to the old ones, it shall be the duty of

contractor to furnish above mentioned documents for the new labourers.
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2.8

(v)

Duties of the Contractor:

The contract period shall be 12 months (i.e., April 1, 2025 to March 31, 2026) so
that the contract period is commensurate with the Financial Year of the Bank which
can be extended by the Bank at its discretion for further period of two years, one
year each at a time without any variation in terms and conditions of the contract
agreement and subject to satisfactory performance of the contract terms. It shall
remain the Contractor’s responsibility to successfully execute the contract till the
completion of validity period. In case Contractor fails to deliver the assigned work, his
Security Deposit shall be forfeited. Further, the Contractor has to indemnify the Bank from

any type of loss due to any negligence on its part and for which the Bank is not responsible.

The Contractor shall be required to obtain necessary permits and pay all relevant
taxes on his own.

The Contractor shall not assign the contract onwards. He shall not sublet any
portion of the contract except with the prior written consent of the Bank. In case of
breach of this condition, the Bank may rescind the contract and forfeit the Security
Deposit.

The Contractor shall ensure that the vehicles used for the work are having valid
permission issued by RTO concerned, Registration papers, permit, PUC
certificate, Fitness Certificate, tax paid up to date, Insurance cover to the vehicles.
The drivers must have valid driving license. The Contractor will indemnify and keep
the Bank indemnified against any loss, costs, charges and expenses incurred or
suffered by the Bank on account of lack of said permit, license, certificates, etc.
Penalty for non-performance or / and delayed performance of work during the
contract period

The Contractor shall be required to collect the accumulated bags of briquettes and
unserviceable items viz. Wooden box, Wooden planks, Aluminum Metal boxes, Steel
Strapping Bits, shredded plastic straps, used hydraulic oil etc. “as is where is basis” from
the Bank premises, failing which the Bank will have the right to remove them from
Bank’s premises at the cost of the Contractor. The expenses incurred in such
removing of these bags from the Bank’s premises/briquetting area will be
recovered from the Contractor. The Contractor will be required to pay the same

immediately. If the Contractor fails to pay the same, the Bank shall reserve the
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(vii)

2.9

(i)

(ii)

right to adjust such expenses from the security deposit with the Bank or by way of
invocation of the bank guarantee furnished by the contractor. In addition, the Bank
will have the right to impose penalty of ¥ 300/- per day, for not performing the work
by the contractor as per the demand of the Bank. The Contractor will be required
to pay the amount immediately. However, before initiating penal action, the
contractor will be given opportunity of due hearing by the competent authority
(Regional Director) of the Bank. The decision of the Regional Director shall be final
and binding.

The Contractor has to declare whether his/her relative/s are employed in the Bank
and if so in what position. If no relative is employed in the Bank the tenderer should
give a declaration to that effect.

While transporting the briquettes and unserviceable items viz. Wooden box, Wooden
planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps, used
hydraulic oil etc to the destination, Contractor shall ensure that no briquette/s falls
by the wayside or come into possession of wrong/unintended persons. In case, the
Contractors themselves are not the end users of the briquettes, then the Contractors

shall also furnish the names and addresses of end users.

Terms of contract and payment

The Contractor shall submit a valid Labor license from the Office of the Assistant
Labor Commissioner, Government of India, Ahmedabad , as provided under
Section 12 (1) of the Contract Labor (Regulation and Abolition) Act, 1970 and the
Contract Labor (Regulations and Abolition) Central Rules, 1971 and also comply
with the other requirements of the above Act/Rules (as amended from time to time)
which inter-alia include payment of minimum wages, statutory dues etc and also
comply with all applicable labor laws of the country. The contractor will indemnify
and keep the bank indemnified for any violation of cost of lifting, labor,
transportation, statutory dues for fulfilment of all statutory obligations, bonus,
overhead costs, profit margin, all taxes, levies etc.

In terms of section 21 (4) of the Contract Labour (Regulation & Abolition) Act,1970,
if the Contractor fails to make payment of wages within the prescribed period or
makes short payment, RBl would make payment of wages in full or the unpaid
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(iif)

balance due, as the case may be, to the contract labor employed by the Contractor
and recover the amount so paid from the Contractor either by deduction from any
amount payable to the Contractor under any contract or from the Security Deposit.
The Contractor shall maintain all types of record/ registers in respect of the contract
labor employed by the Contractor. It is obligatory on the part of the Contractor to
pay wages which should not be less than minimum wages as prescribed by the
appropriate authority under Minimum Wages Act, to his contract labor,
retrenchment compensation, notice pay, gratuity and bonus as payable and the
Contactor is liable to provide all welfare measures to the contract labor as required
under the Act & Rules.

It shall be the duty of the Contractor to keep documentary evidence of compliance
of above-mentioned requirements of Contract Labor Act/Rules and other
requirements of the said Act. RBI shall have the right to call for such document for
inspection or verification and it shall be the duty of the Contractor to provide the
same as and when asked by the RBI.

The Contractor/ shall be solely responsible for full compliance with the provisions
of “the Sexual Harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its
worker within the premises of the Bank, the complaint will be filed before the
Internal Complaints Committee constituted by the Contractor/ and the Contractor/
shall ensure appropriate action under the said Act in respect to the complaint”. Any
complaint of sexual harassment from any aggrieved worker of the Contractor
against any employee of the Bank shall be taken cognizance of by the Regional
Complaints Committee constituted by the Bank. Any complaint of sexual
harassment from any aggrieved employee of the Bank against any worker of the
Contractor shall be taken cognizance of by the Regional Complaints Committee
constituted by the Bank. The Contractor shall be responsible for any monetary

compensation that may need to be paid in case the incident involves the worker of

the Contractor, for instance any monetary relied to Bank's employee, if sexual
violence by the employee of the Contractor is proved. The Contractor shall be
responsible for educating its workers about prevention of sexual harassment at

workplace and related issues.
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210 Taxes

The Contractor shall pay the amount at the rates mentioned in the agreement. The said
charges are fixed for the entire contract period. In addition to the amount mentioned
above, the contractor shall also remit to the Bank applicable taxes such as GST, TCS
and other taxes (if any) on the disposal / lifting of briquettes of shredded currency notes
and unserviceable items viz. Wooden box, Wooden planks, Aluminum Metal boxes, Steel
Strapping Bits, shredded plastic straps, used hydraulic oil etc. The total payment shall be
made by the Contractor by NEFT for the weight of the briquettes/shreds/ unserviceable

items lifted.
211 Insurance

The Contractor shall take all insurances at his cost to cover all kinds of risks covering the
following risks: Workmen compensation policy for the employees of the Contractor. These
policies shall be valid for the accepted contract period. If the Contractor does not provide
these policies, the RBI reserves the right to take the above insurance policies themselves

and recover the cost thereof from the bill of the Contractor.
212 Rights of the Bank

2.12.1 The Bank reserves the right to extend the period of tender availability and / or

the date of opening of the bids.

2.12.2 The Bank reserves the right to accept or reject any / all applications or annul the

process of qualification without any liability or assigning any reason thereof.

2.12.3 The Bank reserves right to split the scope of the work to more than one
agency/agencies without assigning any reason whatsoever. No claim will be entertained

on account of this.

2.12.4 The terms and conditions specified herein are indicative in nature and the same
shall not restrain the Bank from imposing or requiring the Bidder to agree upon such
further or other terms and conditions at the time of executing the agreement with the
successful Bidder, or to alter, modify or omit the terms and conditions contained herein,

as are considered necessary for the due and proper execution of the work being awarded
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under this Tender.

2.12.5 The Contractor or its agents / workers / drivers committing any breach of terms and
conditions mentioned herein and / or rendering unsatisfactory services, in the opinion of the

Bank shall render itself liable for penalty and/or termination of the agreement forthwith without

any notice or any compensation in lieu thereof.

2.12.6 Without prejudice to above, the Agreement can be terminated with a notice of three months

on either side, during the Agreement period.
213 Dispute Resolution

2.13.1 ltis to be duly noted that in case of any / all disputes on terms and condition of this
tender, the English version of the tender document shall prevail (in case tender is issued

in English and any other language simultaneously).

2.13.2 All disputes and differences of any kind under the agreement shall be referred to
the sole arbitrator i.e., Regional Director, Reserve Bank of India, Ahmedabad and his
decision, in writing, shall be final and binding on both the Parties. However, for any
dispute/issue, not settled through arbitration, the legal jurisdiction shall be with Courts in
Ahmedabad only. Alternate settlement modes can be used for settling any legal dispute

with mutual consent only.
214 Force Majeure

2.14.1 Notwithstanding anything else contained in this document, neither party shall be
liable for any delay in performing its obligations hereunder if such delay is caused by
circumstances beyond its reasonable control [including ,without limitation, any delay
caused by the acts of governments, acts of God, natural or social calamities, strikes, riots
in any region, network failure, terrorist attack, war (declared and undeclared)] provided
however that any delay by the supplier of the Party so delaying shall not relieve that Party
from liability for delay except where such delay is beyond the reasonable control of the

supplier concerned.
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215 Disclaimer

2.15.1 Though adequate care has been taken while preparing this document, the
tenderers shall satisfy themselves that the document is complete in all respects.
Intimation of any discrepancy shall be given to this office immediately. If no
intimation is received from any tenderer within seven (7) days from the date of NIT,
it shall be considered that this document is complete in all respects.

2.15.2 The Bank reserves the right to modify, amend or supplement this document
including all formats and Annexures. All such modifications shall be notified by the
way of a Corrigendum published on RBI website as well as MSTC portal. Itis in the

interest of the tenderer to check the RBI website and MSTC portal frequently.

2.15.3 While this document has been prepared in good faith, neither the Bank nor their
employees or advisors make any representation or warranty, express or implied,
or accept any responsibility or liability, whatsoever, in respect of any statements or
omissions herein, or the accuracy, completeness or reliability of information, and
shall incur no liability under any law, statute, rules or regulations as to the accuracy,
reliability or completeness of this document, even if any loss or damage is caused

by any act or omission on their part.
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2.16 Confidentiality Statement

2.16.1 The information contained in this Tender Document or subsequently provided to
tenderer(s) whether verbally or in documentary form by or on behalf of the Bank or
by any of its employees, shall be subject to the terms and conditions set out in this
Tender Document and all other terms and conditions subject to which such
information is provided.

2.16.2 The purpose of this tender document is to provide the tenderer(s) with information
to assist the formulation of their proposals.

2.16.3 This Tender Document does not purport to contain all the information each
tenderer may require.

2.16.4 This tender document may not be appropriate for all persons, and it is not possible
for the Bank and/or its employees to consider the investment objectives, financial
situation and particular needs of each bidder who reads or uses this tender
document.

2.16.5 Each tenderer should conduct its own investigations and analysis and should
check the accuracy, reliability and completeness of the information in this tender
document and where necessary obtain independent advice from appropriate
sources.

2.16.6 The Bank and its employees make no representation or warranty and shall incur
no liability under any law, statue, rules or regulations as to the accuracy, reliability
or completeness of the tender document.

2.16.7 This document and the information provided therein are confidential and intended

solely for the use of the Tenderer(s).
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217 Disqualification/ Termination/ Penalty:

2.17.1 It will be treated as a serious misdemeanor in case a tenderer attempts to do any
canvassing by or on behalf of the tenderer or to bring political or other outside influence
with regard to the Bank's decision on scrutiny, comparison, evaluation and award of the
contracts. In such case the tender of the tenderer shall be liable for rejection in addition
to being blacklisted for next 3 years. If such instances go undetected during the selection
process but are detected subsequently, such disqualification will take place with
immediate effect.

2.17.2 The contract may be terminated by either of the two parties for any reason, giving
to the other party three months’ notice in writing of such termination.

2.17.3 In event of any delay by the Contractor in complying with any requisition issued by
the Bank on Disposal of Shredded Currency Note Briquettes and Unserviceable ltems
viz. Wooden box, Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic
straps, used hydraulic oil etc or any breach of instructions of the contract, considered by the
General Manager, Issue Department, Reserve Bank of India, Ahmedabad to be of serious
nature, the aforesaid General Manager in consultation with Regional Director,
Ahmedabad Office, on behalf of Reserve Bank of India, may impose a penalty not
exceeding Rs. 10,000 (Rupees ten thousand only) on the Contractor for each instance
as liquidated damages.

2.17.4 In case of frequent or continued delay or in case of any breach by the Contractor
of any of the provisions of the agreement, the Bank may terminate the contract with
immediate effect by giving intimation in writing by the General Manager / Deputy General
Manager-in-charge, Issue Department with the approval of the Regional Director on

behalf of the Reserve Bank of India whether any penalty as herein before provided for
such delay or breach has been imposed or not.

2.17.5 Continuation of the contract shall be primarily depending upon the performance of
the Contractor. In case the performance is found to be unsatisfactory at any point of time,
the contract shall be terminated by giving three months’ notice in writing.

2.17.6 If the Contractor fail to provide services for more than 3 occasions continuously,
then the Bank has right to terminate the Contract with/ without giving any notice whatever
may be the reason and the Contractor shall not be entitled to claim any compensation.

2.17.7 If the Contractor intends to terminate the contract, it should give the Bank a notice of
three months. It is binding on the agency to continue to collect the contracted activity during
the three months’ notice period, irrespective of the source of the notice of termination.
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2.18 Compliance with Statutes:

The Contractor shall abide by all relevant laws in force in the country and state(s)
concerned. The Contractor shall indemnify the Bank from all types of legal implications

due to any negligence on their or worker’s part and for which the Bank is not responsible.

2.18.1 The workmen should be paid by the Contractor the minimum wages under the
Minimum Wages Act, 1948 & rules made thereunder. Besides, the workmen should be
given by the Contractor the Employees Provident Fund as per EPF Act, 1952, Bonus and
/ or dividends as per Payment of Bonus Act, 1965 and ESI under ESI Act, as applicable.
In the absence of ESI, the Contractor should undertake the liability under the coverage of
Insurance such as Workmen's Compensation Insurance under Workmen’s
Compensation Act, 1923. The total premium shall be borne by the Contractor. The
Contractor shall have a valid EPF Account for making EPF Contribution for its workmen.
In case of any complaint regarding non-compliance of any statutory payments; the same
shall be deducted from the bill without prejudice to the Bank’s right to cancel the contract.
The Contractor shall abide by all the statutory provisions of the Contract Labour
(Regulation & Abolition) Act, 1970.

2.18.2 The Contractor shall maintain and keep all records and legal documents updated
as per prevailing statute and have to produce before the management / statutory

authorities of the Bank as and when asked for.

2.18.3The Contractor will be required to obtain a license as provided under Section 12(1) of

the Contract Labour (Regulations and Abolition) Act, 1970 and Contract Labour (Regulations

and Abolition) Central Rules, 1971 and also comply with the other provisions/requirements of

the above Act and Rules.

2.18.4 The Contractor shall indemnify and keep the Bank indemnified all the time, against

any claims, demands, actions or proceeding that may be made against the Bank or that may

be suffered by the Bank by any reason of anything done by the Contractor or arising out of

the Contractor to fulfil their obligations under the Contract Labour (Regulation and Abolition)

Act, 1970 and Central Rules, 1971 or under any other law/Act.
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2.19 Prohibited Practices:
The Bank requires that tenderers, suppliers, contractors, interested in having business
relationship with the Bank, observe the highest standard of ethics with the Bank, during the period
of contract / engagement. In pursuance of this policy, the Bank:
a) defines, for the purposes of this provision, the terms set forth below as Prohibited Practices:
i. “corrupt practice” means the offering, giving, receiving, or soliciting, directly or indirectly, of
anything of value to influence improperly the actions of another party;
ii. “fraudulent practice” means any act or omission, including a misrepresentation, that knowingly
or recklessly misleads, or attempts to mislead, a party to obtain a financial or other benefit or to
avoid an obligation;
iii. “coercive practice” means impairing or harming, or threatening to impair or harm, directly or
indirectly, any party or the property of the party to influence improperly the actions of a party;
and
iv. “collusive practice” means an arrangement between two or more parties designed to achieve
an improper purpose, including influencing improperly the actions of another party;
b) will reject a proposal for award if it determines that the tenderer recommended for award has
engaged in prohibited practices in competing for the tender in question;
c) may declare a tenderer ineligible, either indefinitely or for a stated period of time, if, at any time,
the Bank determines that the tenderer has engaged in prohibited practices in competing for, or in

executing the contract
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2.20 Non-Disclosure Clause:

The Contractor shall not disclose directly or indirectly any information, materials and
details of the Bank’s infrastructure/systems/equipment etc., which may come to the
possession or knowledge of the Contractor during the course of discharging its
contractual obligation in connection with this agreement, to any third party and shall at all
times hold the same strictest confidence. The Contractor shall treat the details of the
contract as private and confidential, except to the extent necessary to carry out the
obligation under it or comply with applicable laws. The Contractor shall not publish, permit
to be published, or disclose any particulars of the works in any trade or technical paper
or elsewhere without the previous written consent of the employer. The Contractor shall
indemnify the Bank for any loss suffered by the Bank as a result of disclosure of any
confidential information. Failure to observe the above shall be treated as breach of
contract on the part of the Contractor and the Bank shall be entitled to claim damages
and pursue legal remedies. The Contractor shall take all appropriate actions with respect
to its workers to ensure the obligation of non-disclosure of confidential information under
this agreement is fully satisfied. The Contractor's obligations with respect to non-
disclosure and confidentiality will survive the expiry or termination of this agreement for

whatever reasons.

| / we hereby declare that | / we have read and understood the above instructions for the

guidance of tenderers and contents of the standard agreement and accept the same.

2.21 Undertaking / Declaration / Certificate by the Bidder regarding country sharing
land border with India:

Compliance with the Rule 144(xi) of GFR 2017 inserted vide Office Memorandum (OM)
F. No. 6/18/2019-PPD dated July 23, 2020 by Public Procurement Division, Department
of Expenditure, Ministry of Finance, Government of India, the Public Procurement Orders

issued in furtherance thereto, and their subsequent revision shall be mandatory.

In this regard bidder shall submit a copy of undertaking/Declaration/Certificate on their

letterhead duly sealed and signed by the authorized signatory as per the format given in

(Annex-Ill). If the Undertaking/Declaration/Certificate submitted by the bidder is found to

be false, work order will be immediately terminated and legal action in accordance with
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law including forfeiting of Earnest Money Deposit/Security Deposit may be initiated and
the Bank may also debar the bidder from participating in the tenders invited by the bank

in future.

Signature of the Tenderer

Address SEAL

Witness

1. Signature:
Name:
Address:

2. Signature:
Name:

Address:
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Section-lll
Scope of Work

3.1 The Contractor shall submit a list of the labourers which should not exceed 19 (nineteen)
in number, whom he would engage for the purpose of lifting of the briquettes and unserviceable
items viz. Wooden box, Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded
plastic straps, used hydraulic oil etc. and should give their complete names and addresses
along with recent passport size photographs. It is imperative on the part of the Contractor to
get antecedents and character of all the labourers engaged by him verified by the Police before
the commencement of the contract. The Contractor shall be liable for all consequences if the

number of labourers engaged by him is more than 19 (nineteen).

3.2 The Contractor shall lift the Briquettes/ shreds and unserviceable items viz. Wooden box,
Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps, used
hydraulic oil etc. regularly on daily basis right from the machine room till exit of the
premises, clean the area and must not allow any accumulation. The Contractor shall also make
arrangement for sufficient number of gunny bags at his own cost. Gunny bags must be of good

quality and appropriate to lift 50 kilograms of briquettes per gunny bag.

3.3 The Contractor shall have to make arrangements for transportation at his own cost. The
vehicles used by Contractor for transportation should be covered by insurance, with all taxes
paid and with valid permits. The driver deployed should have a valid driving license, which
should be produced by him as and when demanded by traffic personnel. Renewal of his driving
license from time to time will be the responsibility of the Contractor. Antecedents of
drivers/helpers must be police verified.

3.4 If the Contractor fails to lift the Briquettes and unserviceable items viz. Wooden box,
Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps, used
hydraulic oil etc daily, the Bank will be at liberty to dispose of the briquettes/ shreds in the manner
as it may deem fit and cancel the contract including forfeiting of Contractor’s security deposit for
non-performance of the contract. In addition, the Bank may also levy a penalty of ¥ 300/- per
day as liquidated damages, if the Contractor fails to lift the Briquettes and unserviceable items
viz. Wooden box, Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded

plastic straps, used hydraulic oil etc on daily basis.
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3.5 The Bank shall have the liberty to cancel the agreement at any time without
assigning any reason. If the Contractor fails to carry out any of his obligations/duties,
in terms of the Agreement or violates any general instructions and special conditions,
the contract may be terminated by the Bank forthwith without any notice and the

Security Deposit shall be forfeited.

3.6 The Payment shall be made by the Contractor for the weight of the
briquettes/shreds and unserviceable items viz. Wooden box, Wooden planks,
Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps, used hydraulic
oil etc lifted. Gate pass for the release of briquettes will be issued only on receipt of

payment from the Contractor.

3.7 The briquettes shall be disposed/used in eco-friendly way and the Contractor shall

be required to furnish a certificate/undertaking to this effect.

3.8 While transporting the briquettes to the destination, Contractor shall ensure that
no briquettes or Unserviceable Items viz. Wooden box, Wooden planks, Aluminum Metal
boxes, Steel Strapping Bits, shredded plastic straps, used hydraulic oil etc fall by the wayside
or come into possession of wrong/unintended persons. In case, the Contractors
themselves are not the end users of the briquettes, then the Contractors shall also

furnish the names and addresses of end users.

3.9 That any tax imposed by the Central/ State Government/ local authorities, on the
Disposal of Shredded Currency Note Briquettes and Unserviceable Items viz. Wooden
box, Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic

straps, used hydraulic oil etc by the Bank shall be borne by the Contractor.

3.10That the Contractor shall make good, indemnify and reimburse to Bank any
damage or loss sustained by reason of any inefficiency, incompetence, negligence or
defect or delay in carrying the items or by reason of any act of dishonesty or fraudulent
conduct on his part or the workers engaged by him. The assessment of such loss by
the Bank shall be final and after due notice to the Contractor he has to make good the

loss.
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It is expressly stated that any worker/employee/partner/associate etc. of the Contractor
coming and working within the Bank for the purposes of this contract or otherwise, shall
not claim to be staff of Reserve Bank of India nor misuse the security pass/identification issued
to him/her for any unauthorized purpose within or outside Bank premises during/after the
contract period. The Contractor shall educate his personnel/workers about this aspect and
shall indemnify the Bank, in case any loss is caused to the Bank, because of violation of this

clause.

3.11 The contract period shall be for a period of 12 months with effective from April 1, 2025
which can be extended by the Bank at its option with the consent of the Contractor, for further
period of two years in two stages of one year at a time subject to satisfactory performance of

the contract in Bank’s opinion.

Signature of the Tenderer

Address SEAL

Witness

1. Signature:
Name:
Address:

2. Signature:
Name:

Address
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SECTION IV
PART-I-TECHNICAL BID

BID FORM

(Note- To be filled and uploaded in the e-Tendering portal)

Sr. Particulars Information submitted by the
No Bidder
1. Name of the Tenderer
2. Whether the tenderer is a company,
partnership firm  or proprietary
concern
3. Name and designations of the persons
who are authorized to execute the
contract.
4, Registered address and contact

address of the
Company/Partnership/Firm/

Proprietorship Concern

5. Telephone Number (s) Office Residence | Mobile
6. E-mail ID
7. Fax Number

8. Address of the Office/Local
representative of the Tenderer within

jurisdiction of Ahmedabad
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Experience in undertaking similar work
(No. of years)

(Client Certificates are to be attached)

10.

Bank A/c Details: Name
of the Bank

Branch Address:
Nature of Account:
Account Number:

IFSC Code:

11.

Permanent Account Number

(To be attached)

12.

GSTIN (To be attached)

13. Details of the institutions with which the tenderer has entered into similar

contracts (Documents / Certificates in support thereof may be enclosed)

Sr.
No.

Name of the Address and
Institution Telephone
Number (Submit
Relevant
document)

Period of
Contract

Actual value
of work done
in the
institution
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14. (a) Whether the tenderer has ever been blacklisted by RBI or State /

Central Government Department? -Yes / No

(If the firm or its director/s have been debarred from applying or blacklisted by RBI

or convicted by any criminal court, they need not apply).

(b) Whether any proceeding against the firm or its director/s are pending in
any court?

-Yes /INo

If Yes, then give details (A separate sheet may be attached)

15. Are the terms and conditions of the contract acceptable to the tenderer? —

- Yes/No

If Yes, a copy of the terms and conditions of the contract, given in Section-Ill of
this tender document, duly signed on each page, should be submitted with the

tender.

16. Details of Earnest Money deposited through NEFT into the Account of RBI,
Ahmedabad

Reserve Bank of India Ahmedabad Account No. 186003001; IFSC: RBISOAHPAO1 (5th and
10th digit may be read as Zero (0).
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Declaration

a. All the information given by me/us are true and correct to the best of my/our
knowledge and belief and if any of them is subsequently proved to be

wrong/incorrect, the Bank is free to take any penal action it may deem fit.

b. lI/we understand that our tender is liable for rejection at any stage if any
information furnished by me/us is found to be incorrect/wrong and the decision of

the RBI in this regard will be final.

Name of the Authorized Official of the Company/Partnership/Firm/

Proprietary Concern:

Signature (With Seal of the Company/Partnership/Firm/ Proprietary Concern):
Date:

Witness:

1. Signature:
Name:

Address:

2. Signature:
Name:

Address:
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3.1

1.

Section V
ARTICLE OF AGREEMENT

(To be entered with successful Tenderer)

THIS AGREEMENT, made at Ahmedabad on this of

between the Reserve Bank of India, a Body Corporate established under the Reserve

Bank of India Act, 1934 hereinafter referred to as the “Bank” and represented by the
General Manager, Issue Department, Reserve Bank of India, Ahmedabad (which
expression shall include his/her successors in office) of the ONE PART and

(Name of the Contractor) carrying on business as

sole Proprietor/Partner/Director of M/s.

having its principal place of business at

hereinafter referred to as the

“Contractor” (which expression shall include his heirs, legal representatives, successors)
of the OTHER PART.

WHEREAS, the Contractor has tendered for Disposal of Shredded Currency Note
Briquettes and Unserviceable Items viz. Wooden box, Wooden planks, Aluminum Metal
boxes, Steel Strapping Bits, shredded plastic straps, used hydraulic oil etc. for a period of 12
months from April 1, 2025 to March 31, 2026 (both days inclusive) at the rates and on the
terms specified in the tender dated

read with the schedules thereto annexed.

AND WHEREAS, the Bank has accepted such tender and it has been agreed by and

between parties to enter into this Agreement.

NOW IT IS MUTUALLY agreed and declared as follows:

The contract period shall be 12 months (i.e., April 1, 2025 to March 31, 2026) so that
the contract period is commensurate with the Financial Year of the Bank which can be
extended by the Bank at its discretion for further period of two years, one year each at
a time without any variation in terms and conditions of the contract agreement and

subject to satisfactory performance of the contract terms.
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. The Contractor submit the Security Deposit of ¥ 2,50,000 (Rs Two Lakh Fifty
Thousand Only) within 7 days of award of work with the Reserve Bank of India in the
form of irrevocable Bank Guarantee issued by a Scheduled Commercial Bank for
equivalent amount as per format given in Annex-Il with a claim period of one year from

the expiry of the contract.

. The Contractor shall submit a list of the labourers which shall not exceed 19 (nineteen)
in number, whom he would engage for the purpose of lifting of the briquettes and should
give their complete names and addresses along with recent passport size photographs.
It is imperative on the part of the Contractor to get antecedents and character of all the
labourers engaged by him verified by the Police before the commencement of the
contract. The Contractor shall be liable for all consequences if the number of labourers

engaged by him is more than 19 (nineteen).

. The operations to be entrusted to the Contractor will be time critical. Therefore, the
Contractor should supply sufficient and adequate number of vehicles at such notice as

may be specified by the Bank.

. The Contractor shall lift the Briquettes/ shreds and unserviceable items viz. Wooden box,
Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps,
used hydraulic oil etc. regularly on daily basis right from the machine room till exit of
the premises, clean the area and must not allow any accumulation. The Contractor shall
also make arrangement for sufficient number of gunny bags at his own cost. Gunny bags

must be of good quality and appropriate to lift 50 kilograms of briquettes per gunny bag.

. The Contractor shall make payment to the Bank through NEFT and only after
confirmation of the receipt of payment, gate pass will be issued to the contractor for
taking the briquettes/shreds.

It shall remain the Contractor’s responsibility to successfully execute the contract till the
completion of validity period. In case Contractor fails to deliver the assigned work, his
Security Deposit shall be forfeited. Further, the Contractor has to indemnify the Bank
from any type of loss due to any negligence on its part and for which the Bank is not

responsible.
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8.

10.

11.

12.

13.

The Contractor shall be required to obtain necessary permits and pay all relevant taxes

on his own.

. The Contractor shall not assign the contract onwards. He shall not sublet any portion

of the contract except with the prior written consent of the Bank. In case of breach of
this condition, the Bank may rescind the contract and forfeit the Security Deposit.

The Contractor shall ensure that the vehicles used for the work are having valid
permission issued by RTO concerned, Registration papers, permit, PUC certificate,
Fitness Certificate, tax paid up to date, Insurance cover to the vehicles. The drivers must
have valid driving license. The Contractor will indemnify and keep the Bank indemnified
against any loss, costs, charges and expenses incurred or suffered by the Bank on
account of lack of said permit, license, certificates, etc. Penalty for non-performance or
/ and delayed performance of work during the contract period

The Contractor shall be required to collect the accumulated bags of briquettes “as is
where is basis” from the Bank premises, failing which the Bank will have the right to
remove them from Bank’'s premises at the cost of the Contractor. The expenses
incurred in such removing of these bags from the Bank’s premises/briquetting area will
be recovered from the Contractor. The Contractor will be required to pay the same
immediately. If the Contractor fails to pay the same, the Bank shall reserve the right to
adjust such expenses from the security deposit with the Bank or by way of invocation
of the bank guarantee furnished by the contractor. In addition, the Bank will have the
right to impose penalty of ¥ 300 /- per day, for not performing the work by the contractor
as per the demand of the Bank. The Contractor will be required to pay the amount
immediately. However, before initiating penal action, the contractor will be given
opportunity of due hearing by the competent authority (Regional Director) of the Bank.
The decision of the Regional Director shall be final and binding.

The Contractor or its agents / workers / drivers committing any breach of terms and
conditions mentioned herein and / or rendering unsatisfactory services, in the opinion of
the Bank shall render itself liable for penalty and/or termination of the agreement
forthwith without any notice or any compensation in lieu thereof. Without prejudice to
above, the Agreement can be terminated with a notice of three months on either side,

during the Agreement period.

The Contractor has to declare whether his/her relative/s are employed in the Bank and
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14.

15.

16.

17.

if so in what position. If no relative is employed in the Bank the tenderer should give a

declaration to that effect.

While transporting the briquettes to the destination, Contractor shall ensure that no
briquette/s falls by the wayside or come into possession of wrong/unintended persons.
In case, the Contractors themselves are not the end users of the briquettes, then the

Contractors shall also furnish the names and addresses of end users.

It will be treated as a serious misdemeanor in case a tenderer attempts to do any
canvassing by or on behalf of the tenderer or to bring political or other outside influence
with regard to the Bank's decision on scrutiny, comparison, evaluation and award of the
contracts. In such case the tender of the tenderer shall be liable for rejection in addition
to being blacklisted for next 3 years. If such instances go undetected during the selection
process but are detected subsequently, such disqualification will take place with
immediate effect. The contract may be terminated by either of the two parties for any

reason, giving to the other party three months’ notice in writing of such termination.

In event of any delay by the Contractor in complying with any requisition issued by the
Bank on Disposal of Shredded Currency Note Briquettes and Unserviceable ltems viz.
Wooden box, Wooden planks, Aluminum Metal boxes, Steel Strapping Bits, shredded
plastic straps, used hydraulic oil etc or any breach of instructions of the contract,
considered by the General Manager, Issue Department, Reserve Bank of India,
Ahmedabad to be of serious nature, the aforesaid General Manager in consultation with
Regional Director, Ahmedabad Office, on behalf of Reserve Bank of India, may impose
a penalty not exceeding ¥ 10,000 (Rupees Ten Thousand only) on the Contractor

for each instance as liquidated damages.

In case of frequent or continued delay or in case of any breach by the Contractor of any
of the provisions of the agreement, the Bank may terminate the contract with immediate
effect by giving intimation in writing by the General Manager / Deputy General Manager-
in-charge, Issue Department with the approval of the Regional Director on behalf of
the Reserve Bank of India whether any penalty as herein before provided for such delay

or breach has been imposed or not. Continuation of the contract shall be primarily
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18.

19.

20.

21.

depending upon the performance of the Contractor. In case the performance is found to
be unsatisfactory at any point of time, the contract shall be terminated by giving three
months’ notice in writing.

If the Contractor fail to provide services for more than 3 occasions continuously, then
the Bank has right to terminate the Contract with/ without giving any notice whatever
may be the reason and the Contractor shall not be entitled to claim any compensation.
The Contractor or its agents / workers / drivers committing any breach of terms and
conditions mentioned herein and / or rendering unsatisfactory services, in the opinion of
the Bank shall render itself liable for penalty and/or termination of the agreement
forthwith without any notice or any compensation in lieu thereof. Without prejudice to
above, the Agreement can be terminated with a notice of three months on either side,
during the Agreement period.

If the Contractor intends to terminate the contract, it should give the Bank a notice of
three months. It is binding on the agency to continue to collect the contracted activity

during the three months’ notice period, irrespective of the notice of termination.

Compliance to Statutes: The Contractor shall abide by all relevant laws in force in the

country and state(s) concerned. The Contractor shall indemnify the Bank from all types
of legal implications due to any negligence on their or worker’s part and for which the
Bank is not responsible. The Contractor shall submit a valid Labor license from the
Office of the Assistant Labor Commissioner, Government of India, Ahmedabad , as
provided under Section 12 (1) of the Contract Labor (Regulation and Abolition) Act,
1970 and the Contract Labor (Regulations and Abolition) Central Rules, 1971 and also
comply with the other requirements of the above Act/Rules (as amended from time to
time) which inter-alia include payment of minimum wages, statutory dues etc and also
comply with all applicable labor laws of the country. The contractor will indemnify and
keep the bank indemnified for any violation of cost of lifting, labor, transportation,
statutory dues for fulfillment of all statutory obligations, bonus, overhead costs, profit
margin, all taxes, levies etc. It is obligatory on the part of the Contractor to pay wages
which should not be less than minimum wages as prescribed by the appropriate
authority under Minimum Wages Act, to his contract labor, retrenchment compensation,
notice pay, gratuity and bonus as payable and the Contactor is liable to provide all

welfare measures to the contract labor as required under the Act & Rules. It shall be

Page 46 of 70



22.

the duty of the Contractor to keep documentary evidence of compliance of above-
mentioned requirements of Contract Labor Act/Rules and other requirements of the
said Act. The workmen should be paid by the Contractor the minimum wages under the
Minimum Wages Act, 1948 & rules made thereunder. Besides, the workmen should be
given by the Contractor the Employees Provident Fund as per EPF Act, 1952, Bonus
and/ or dividends as per Payment of Bonus Act, 1965 and ESI under ESI Act, as
applicable. In the absence of ESI, the Contractor should undertake the liability under the
coverage of Insurance such as Workmen’s Compensation Insurance under Workmen’s
Compensation Act, 1923. The total premium shall be borne by the Contractor. The
Contractor shall have a valid EPF Account for making EPF Contribution for its workmen.
In case of any complaint regarding non-compliance of any statutory payments; the
same shall be deducted from the bill without prejudice to the Bank’s right to cancel the
contract. The Contractor shall abide by all the statutory provisions of the Contract
Labour (Regulation & Abolition) Act, 1970. RBI shall have the right to call for such
document for inspection or verification and it shall be the duty of the Contractor to

provide the same as and when asked by the RBI.

Sexual Harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013 : The Contractor/ shall be solely responsible for full compliance
with the provisions of “the Sexual Harassment of women at workplace (Prevention,
Prohibition and Redressal) Act, 2013”. In case of any complaint of sexual harassment
against its worker within the premises of the Bank, the complaint will be filed before the
Internal Complaints Committee constituted by the Contractor/ and the Contractor/ shall
ensure appropriate action under the said Act in respect to the complaint”. Any complaint
of sexual harassment from any aggrieved worker of the Contractor against any
employee of the Bank shall be taken cognizance of by the Regional Complaints
Committee constituted by the Bank. Any complaint of sexual harassment from any
aggrieved employee of the Bank against any worker of the Contractor shall be taken
cognizance of by the Regional Complaints Committee constituted by the Bank. The
Contractor shall be responsible for any monetary compensation that may need to be
paid in case the incident involves the worker of the Contractor, for instance any
monetary relied to Bank’s employee, if sexual violence by the employee of the

Contractor is proved. The Contractor shall be responsible for educating its workers
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23.

24.

25.

26.

about prevention of sexual harassment at workplace and related issues.

Tax: The Contractor shall pay the amount at the rates mentioned in the agreement.
The said charges are fixed for the entire contract period. In addition to the amount
mentioned above, the contractor shall also remit to the Bank applicable taxes such as
GST, TCS and other taxes (if any) on the disposal / lifting of briquettes of shredded
currency notes and Unserviceable Items viz. Wooden box, Wooden planks, Aluminum
Metal boxes, Steel Strapping Bits, Shredded plastic straps, used Hydraulic Oil etc . The
total payment shall be made by the Contractor by NEFT for the weight of the
briquettes/shreds lifted.

Insurance: The Contractor shall take all insurances at his cost to cover all kinds of risks
covering the following risks: Workmen compensation policy for the employees of the
Contractor. These policies shall be valid for the accepted contract period. If the
Contractor does not provide these policies, the RBI reserves the right to take the above
insurance policies themselves and recover the cost thereof from the bill of the
Contractor.

Dispute Resolution: Itis to be duly noted that in case of any / all disputes on terms and
condition of this tender, the English version of the tender document shall prevail (in case
tender is issued in English and any other language simultaneously). All disputes and
differences of any kind under the agreement shall be referred to the sole arbitrator i.e.,
Regional Director, Reserve Bank of India, Ahmedabad and his decision, in writing, shall
be final and binding on both the Parties. However, for any dispute/issue, not settled
through arbitration, the legal jurisdiction shall be with Courts in Ahmedabad only.
Alternate settlement modes can be used for settling any legal dispute with mutual
consent only.

Force Majeure Notwithstanding anything else contained in this document, neither party
shall be liable for any delay in performing its obligations hereunder if such delay is
caused by circumstances beyond its reasonable control [including ,without limitation,
any delay caused by the acts of governments, acts of God, natural or social calamities,
strikes, riots in any region, network failure, terrorist attack, war (declared and
undeclared)] provided however that any delay by the supplier of the Party so delaying
shall not relieve that Party from liability for delay except where such delay is beyond the

reasonable control of the supplier concerned.
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27.

28.

29.

Non-Disclosure Clause: The Contractor shall not disclose directly or indirectly any
information, materials and details of the Bank’s infrastructure/systems/equipment etc.,
which may come to the possession or knowledge of the Contractor during the course
of discharging its contractual obligation in connection with this agreement, to any third
party and shall at all times hold the same strictest confidence. The Contractor shall treat
the details of the contract as private and confidential, except to the extent necessary to
carry out the obligation under it or comply with applicable laws. The Contractor shall not
publish, permit to be published, or disclose any particulars of the works in any trade or
technical paper or elsewhere without the previous written consent of the employer. The
Contractor shall indemnify the Bank for any loss suffered by the Bank as a result of
disclosure of any confidential information. Failure to observe the above shall be treated
as breach of contract on the part of the Contractor and the Bank shall be entitled to
claim damages and pursue legal remedies. The Contractor shall take all appropriate
actions with respect to its workers to ensure the obligation of non-disclosure of
confidential information under this agreement is fully satisfied. The Contractor’s
obligations with respect to non- disclosure and confidentiality will survive the expiry or

termination of this agreement for whatever reasons.

Undertaking / Declaration / Certificate by the Bidder regarding country sharing
land border with India: Compliance with the Rule 144(xi) of GFR 2017 inserted vide
Office Memorandum (OM) F. No. 6/18/2019-PPD dated July 23, 2020 by Public
Procurement Division, Department of Expenditure, Ministry of Finance, Government of
India, the Public Procurement Orders issued in furtherance thereto, and their
subsequent revision shall be mandatory. In this regard bidder shall submit a copy of
undertaking/Declaration/Certificate on their letterhead duly sealed and signed by the
authorized signatory as per the format given in (Annex-lll). If the
Undertaking/Declaration/Certificate submitted by the bidder is found to be false, work
order will be immediately terminated and legal action in accordance with law including
forfeiting of Earnest Money Deposit/Security Deposit may be initiated and the Bank
may also debar the bidder from participating in the tenders invited by the bank in future.

Prohibited Practices: The Bank requires that tenderers, suppliers, contractors,

interested in having business relationship with the Bank, observe the highest standard of
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ethics with the Bank, during the period of contract / engagement. In pursuance of this
policy, the Bank defines, for the purposes of this provision, the terms set forth below as
Prohibited Practices:

a. “corrupt practice” means the offering, giving, receiving, or soliciting, directly or
indirectly, of anything of value to influence improperly the actions of another party;

b. “fraudulent practice” means any act or omission, including a misrepresentation, that
knowingly or recklessly misleads, or attempts to mislead, a party to obtain a financial or other
benefit or to avoid an obligation;

c. “coercive practice” means impairing or harming, or threatening to impair or harm,
directly or indirectly, any party or the property of the party to influence improperly the actions
of a party; and

d. “collusive practice” means an arrangement between two or more parties designed
to achieve an improper purpose, including influencing improperly the actions of another party;

e. will reject a proposal for award if it determines that the tenderer recommended for
award has engaged in prohibited practices in competing for the tender in question;

f. may declare a tenderer ineligible, either indefinitely or for a stated period of time, if,
at any time, the Bank determines that the tenderer has engaged in prohibited practices in

competing for, or in executing the contract

All the terms and conditions as mentioned in the Tender Notice dated

ITender No shall be read and construed as part

and parcel of this agreement and the parties hereto shall respectively abide by and

submit themselves to the said terms and conditions.

In withess whereas the Parties hereto have set their respective hands to these presents

on the day, another year hereinabove written.
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I/ we hereby declare that | / we have read and understood the general instructions and

special conditions for tender dated and also the contents of the

agreement and accept the same.

Signature of the Tenderer

Address
SEAL Place:
Date:
Witness:
1.  Signature: 2. Signature
Name: Name:
Address: Address:
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SECTION V-
Annex

CLIENT’s CERTIFICATE - PERFORMANCE OF CONTRACTOR

The Regional Director/Officer-in Charge
Reserve Bank of India
Ahmedabad -380014

Dear Sir,

Client’s Certificate Regarding Performance of M/s

1. Name of work with brief particulars
2. Agreement No.& date

3. Agreement amount

4. Date of commencement of work

5. Stipulated date of completion

6. Actual date of completion

7. Details of compensation levied for

delay (indicate amount) if any

8. Gross amount of the work completed
and paid
9. Name & address of the authority under

whom works executed

10. Whether the contractor employed
qualified Engineer/overseer during

execution of work

11. 1) Quality of work (indicate grading) Outstanding/Very
Good/Good/Satisfactory/Poor
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12. 1) Amount of work paid on reduced
rates, if any
13. 1) Did the contractor go for arbitration?
14. i1) If Yes, total amount claim
15. 111) Total amount awarded
16. Comments on the capabilities of the
contractor
17. a) Technical Proficiency Outstanding/Very
Good/Good/Satisfactory/Poor
18. b) Financial Soundness Outstanding/Very
Good/Good/Satisfactory/Poor
19. c) Mobilization of adequate T & P Outstanding/Very
Good/Good/Satisfactory/Poor
20. d) Mobilization of Manpower Outstanding/Very
Good/Good/Satisfactory/Poor
21. e) General behaviour Outstanding/Very
Good/Good/Satisfactory/Poor

Note: All columns should be filled in properly.

Signature of the Reporting Officer with office seal
Name: -

Designation: -

Contact No: -
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Schedule A
Check List of Documents to be uploaded

Sr. Description Bidder’s

No. Confirmation

1 Duly signed Tender Part-l (Section | to VII) and Part-ll
(Section 1X)
Duly filled Schedule A, B, C (Section VIII)

Annexures Il & lll (Section VIII)

Documentary evidence of EMD paid

Self-attested photocopy of PAN (mandatory) and GST
registration (mandatory)

6 Bank statement/self-attested photocopy of front page of
pass book

7 Power of Attorney

gl A O DN

8 Audited Financial Statements of last 3 years and ITR
9 Work Order and Client Certificates

10 | Experience Certificates

11 | Power of Attorney/authorization with the seal of the
company/firm in the name of the person signing the tender
documents.

12 | Undertaking stating that the tenderer is not willful defaulter
to any bank/financial institution and there is no criminal
case against the company/person

13 | Copies of the Permanent Account Number (PAN) and
GSTIN

14 | Copies of Income Tax Returns for previous three years

15 | Document showing that the tenderer has
an Office/local representative within
Municipal area of the Ahmedabad.

16 | Acceptance of the Terms and Conditions of the contract
(contained in the Section Ill) by the applicant by submitting
a copy of the same duly signed by the Tenderer

17 | Advice of the Earnest Money Deposited to RBI, Ahmedabad
Account through NEFT

18 | Copy of cancelled cheque of the Banker

Note: All the above documents should be submitted/uploaded by the Tenderer along with
the Technical Bid while submitting the Bids through E-Tender portal. In case of non-
submission of any of the above document by the tenderer, the tender will be treated as
disqualified in Part-l at the sole discretion of the Bank.
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Schedule B

Organizational Details

Name of the tenderer

Whether individual

limited company

proprietorship, partnership or

Ltd. Company

Date of formation of partnership /

Postal Address

Local
Address

Permanent / Regd. Office Address

Pin code

Telephone No.
(with STD code)

Office

Residence

Fax

Mobile

E-mail

Place:
Date:

Signature of bidder (with seal)
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Schedule C
Registration Details

Sl. Type of registration Registration Date of
No. No. Registration
1 Income Tax — PAN
2 Income Tax — TAN (for TDS)
3 GST Number
4 Shops and Commercial Establishments Act
5 PF/EPF
6 Any other type of registration
7 Whether the provisions of contract Labour
(Regulation & Abolition) Act, 1970, Contract Labour
(Regulation & Abolition*) Central Rules, 1971 and
any other legal provisions are applicable to your
firm?
8 Whether you are holding a License under Section
12(1) of Contract Labour (R&A) Act 1970/71, if so,
the details of license number etc. may be furnished.
9 ESIC Registration details

I/We hereby declare that I/we have read and understood the above conditions.

Place:
Date:

Signature of bidder (with seal)
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Schedule D
List of Clients

(For whom similar work was undertaken in the last 3 years)

Sr

No Details Client (1) Client (2) Client (3)
1. Name
2. Address
3. Email Id
4. Contact No
5 Brief details of
' the work
Date of award
of contract
6 (Please attach
' Letter of
Award of
Contract)
Certificate
from Client
7 (To be attach
’ as per
“Annex” of
Section V)
Place:
Date:
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Schedule E
Details of Banker(s)

Sr. Particulars Details
No.
1. Address
2. Contact Person
3. Email Id
4. Telephone Number
5. Fax Number
Place:
Date:
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ANNEX |
NEFT Details for effecting e-payments

Name of the Institution: Reserve Bank of India, Ahmedabad

Address (in full): Reserve Bank of India, Issue Department, Near Gandhi Bridge, Ashram
Road, Ahmedabad - 380014

Name of the Account Holder (as

appearing in the Bank Account) Reserve Bank of India, Ahmedabad

Account Number 186003001

Type of Account (Savings, Current
3 |Current etc.)

Name of the Bank Reserve Bank of India, Ahmedabad

4
Reserve Bank of India, Issue Department, Near
5 [Address of the Bank Gandhi Bridge, Ashram Road, Ahmedabad - 380014
NEFT/IFS Code
6 Alc No. 186003001
IFSC: RBISOAHPAO01 (5" and 10t digit may be read
as Zero (0)
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3.1

ANNEX I

Proforma of Bank Guarantee for Security Deposit

(To be submitted on Non-Judicial stamp paper of appropriate value purchased in the
name of the issuing bank)

No. Date

To:

The Regional Director
Reserve Bank of India
Near Gandhi Bridge
Ashram Road
Ahmedabad 380014

Dear Sir

In consideration of your agreeing to accept the Security Deposit of Rs 2,50,000 (Rs Two Lacs
and Sixteen Thousand Only) within 7 days of award of work to be furnished by you to ___

(hereinafter referred to as “the Contractor”) in terms of their contract with you Disposal of
Shredded Currency Note Briquettes and Unserviceable Items viz. Wooden box, Wooden planks,
Aluminum Metal boxes, Steel Strapping Bits, shredded plastic straps, used hydraulic oil etc. as
per their Tender dated ___ and your conditions of Contract and other tender documents relating
thereto subject to the conditions and alterations mutually agreed upon the set forth or referred to
in your Contract dated in the form of guarantee from us in the manner hereinafter

contained, we ___ (Name of the Bank) do hereby covenant and agree with you as follows :

1. We undertake to indemnify you and keep you indemnified from time to time to the
extent of ¥ 2,50,000 (X Two Lakh Fifty Thousand Only) against any loss or
damage caused to or suffered by or that may be caused to or suffered by you by
reason of any breach or breaches on the part of the Contractor of any of the terms
and conditions contained in the said Contract and in the event of the Contractor
making any default or default in carrying out any of the work under the said Contract
or otherwise in the observance and performance of any of the terms and conditions
relating thereto in accordance with the true intent and meaning thereof, we shall
forthwith on demand pay to you such sum or sums not exceeding in total than the

said sum of ¥ 2,50,000 (¥ Two Lakh Fifty Thousand Only) as may be claimed by
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you as your losses and/or damages, costs, charges or expenses by reason of such default

on the part of the Contractor.

Notwithstanding anything to the contrary, your decision as to whether the
Contractor has made any such default or defaults and the amount or amounts to
which you are entitled by reasons thereof will be binding on us and we shall not be
entitled to ask you to establish your claim or claims under this Guarantee but will

pay the same forthwith on your demand without any protest or demur.

This guarantee shall continue and hold good until it is released by you on the
application by the Contractor after expiry of the relative guarantee period of the
said Contract and after the Contractor had discharged all his obligations under the
said Contract and produced a certificate of due completion of the work under the
said contract and submitted a “No Demand Certificate”, provided always that this
guarantee shall in no event remain in force after the day of March 31, 2025 without
prejudice to your claim or claims arisen and demanded from or otherwise notified
to us in writing before the expiry of one year from the said date which will be
enforceable against us notwithstanding that the same is or are enforced after the

said date.

Should it be necessary to extend this guarantee on account of any reason
whatsoever, we undertake to extend the period of this Guarantee on your request
till such time as may be required by you. Your decision in this respect shall be final

and binding on us.

You will have the fullest liberty without effecting this guarantee from time to time to
vary any of the terms and conditions of the said contract or extend the time of
performance of the Contractor or to postpone for any time or from time to time any
of your rights or powers against the Contractor and either to enforce or forbear to
enforce any of the terms and conditions of the said Contract and we shall not be
released from our liability under this guarantee by the exercise of your liberty with
reference to matters aforesaid or by reason of any time being given to the
Contractor or any other forbearance, act or omission on your part or any
indulgence by you to the Contractor or by any variation or modification of the said

contract or any other act, matter or things whatsoever, which under the law relating
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10.

11.

to sureties would but for the provisions hereof have the effect of so releasing us
from our liability hereunder provided always that nothing herein contained will
enlarge our liability hereunder beyond the limit of ¥ 2,50,000 (X Two Lakh Fifty

Thousand Only) as aforesaid.

This guarantee shall not in any way be affected by your taking or varying or giving
up any securities from the Contractor or any other person, firm or company on its
behalf or by the winding up, dissolution, insolvency or death as the case may be,

of the Contractor.

In order to give full effect to the guarantee herein contained you shall be entitled to
act as if we were your principal debtors in respect of all your claims against the
Contractor hereby guaranteed by us as aforesaid and we hereby expressly waive
all our rights of surety-ship and other rights, if any, which are in any way

inconsistent with any of the provisions of this guarantee.

Subject to the maximum limit of our liability as aforesaid, this guarantee will cover
all your claim or claims against the Contractor from time to time arising out of or in
relation to the said contract and in respect of which your claim in writing is lodged

on us before expiry of one year from the date of expiry of this guarantee.

Any notice by way of demand or otherwise hereunder may be sent by special
courier, telex, fax, e-mail or registered post to our local address as aforesaid and
if sent by post, it shall be deemed to have been given when the same has been

posted.

This guarantee and the powers and provisions herein contained are in addition to
and not by way of limitation of or substitution for any other guarantee or guarantees
heretofore given to you by us (whether jointly with others or alone) and now existing
un-cancelled and that this guarantee is not intended to and shall not revoke or limit

such guarantee or guarantees.

This guarantee shall not be affected by any change in the constitution of the
Contractor or us nor shall it be affected by any change in your constitution or by

any amalgamation or absorption thereof or therewith but will ensure to the benefit
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12.

13.

14.

15.

16.

of and be available to and enforceable by the absorbing or amalgamated company

or concern.

Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the
Tenderer shall not discharge the Surety in any way and the obligations of the
Surety under this guarantee shall be discharged only on the intimation thereof

being given to the Surety by the Bank.

This guarantee is irrevocable during the period of its currency and shall not be

revoked without your prior consent in writing.

We further agree and undertake to pay you without demur the amount demanded
by you in writing notwithstanding any difference or dispute or controversy that may

exist or arise between you and Contractor or any other person.

Notwithstanding anything contained herein above our liability under this guarantee
is restricted to ¥ 2,50,000 (X Two Lakh Fifty Thousand Only) Unless a written
claim is lodged on us for payment under this guarantee within one year from the
date of expiry of the guarantee period, including extensions if any, of this guarantee
period, all your rights under the guarantee shall be forfeited and we shall be deemed
to have been released and discharged from all liabilities there under, irrespective

of whether or not the original guarantee is returned to us.

We have power to issue this guarantee in your favour under the Memorandum and
Articles of Association of our Bank and the undersigned has full power to execute

this Guarantee under the Power of Attorney granted to him by the Bank.

SIGNED AND DELIVERED

(For & on behalf of the above named bank) For & on behalf of

(Banker’'s Name & Seal)

BRANCH MANAGER
(Banker’s Seal)
Address
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Annex Il

Proforma of Undertaking / Declaration / Certificate by the Bidder regarding
country sharing land border with India
(To be submitted by the bidders on their letter head duly sealed and signed by the

authorized signatory)

To

Regional Director
Reserve Bank of India
Ahmedabad.

Name of Work: Disposal of Shredded Currency Note Briquette/shreds and

Unserviceable Items at Reserve Bank of India, Ahmedabad

I/We (Name and address, including country of location of

bidder) have read and understood the contents of the Office Memorandum (OM) F.No.
6/18/2019-PPD dated July 23, 2020 and its subsequent orders / revision issued by
Public Procurement Division, Department of Expenditure, Ministry of Finance,
Government of India regarding the restrictions on procurement from a bidder of a

country which shares a land border with India.

2. [/We certify that (Name of the bidder)

I. Is not from a country sharing land border with India, or

i. Is from a country sharing land border with India and has been registered with
the Competent Authority, the certificate of which is enclosed, or

ii. Is from a country sharing land border with India where Government of India
has extended lines of credit, or

iv. Is from a country sharing land border with India where Government of India is
engaged in development projects.

(strikeout whichever of the above is not applicable)
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3. I/ We further certify that (Name of the bidder) fulfils all

requirements in this regard and is eligible to be considered under the provision of

the above referred Office Memorandum and its subsequent orders / revision. I/We
also undertake that even in case of contracts where we are permitted by the
Bank/RBI to sub-contract I/We (Name of the bidder) will

not sub-contract any work to a contractor from country(ies) sharing land border with

India, unless such contractor fulfils all the requirements contained in the above

referred office memorandum/ order.

4. I/We know and understand that, if this Undertaking / Declaration / Certification /
Certificate submitted by us is found to be false, the Bank shall be free to reject /
terminate our tender / Work Order and that the Bank shall also be free to initiate
any legal action in accordance with law including forfeiting of Earnest Money
Deposit / Performance Bank Guarantee / Security Deposit and / or debarring us

from participating in tenders invited by the Bank in future.

Signature and name of the authorized signatory of the Bidder with stamp Date:

Place:
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Reserve Bank of India
Issue Department
Ahmedabad

PART- Il (Price Bid)

E-Tender for

Disposal of Shredded Currency Note Briquettes and Unserviceable Items
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PART- Il (Price Bid)

Rate for Disposal of Shredded Currency Note Briquettes and Unserviceable
Items

S. | ltems Unit Rate per Unit
No (Excluding GST)
In Figures In Words

1 Disposal of shredded currency note | PerKg
briquettes/ shreds in large quantities on
"As Is Where Is Basis" The work
includes providing labourers for lifting of
the briquettes with, sufficient number of
good quality Gunny bags (appropriate
to lift 50 kilograms of briquettes per
gunny bag) and make arrangements for
transportation of shredded currency
note briquettes/ shreds at his own cost.
The work also includes lifting the
Briquettes/ shreds regularly/ on daily
basis right from the machine room,
clean the area and must not allow any

accumulation, as directed by the Bank.

2 Unserviceable Wooden Boxes Per Box
3 Unserviceable Wooden Planks Per kg

4 Unserviceable Wooden Scrap Per Kg
5 Steel Strapping Bits Per Kg
6 Coin Gunny Bags Per Piece
7 Aluminum metal boxes Per Kg
8 Shredded plastic strapping bits/plastic Per Kg

covers

9 Used Hydraulic oil Per Litre
10 | Torn Paper scrap Per Kg
11 | Other Unserviceable Scrap Items Per Kg
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(Proforma of Price Bid placed above is for your reference only. Price
Bid to be filled in the MSTC e-tendering Portal Only)

| agree to the terms and conditions as stipulated in the tender document by RBI,
Ahmedabad.

Date:

Signature of Applicant

Name (

(With rubber stamp/seal of the firm/
company)
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Technical Specification: CHECK LIST (Common Terms)

1.

Tender conditions: Bank shall not consider any changes in terms and conditions as
laid down in the tender. Component: Agree Only

Date of commencement: As advised in the work order. Component: Agree Only
Validity of tender: 12 months (April 1, 2025 to March 31, 2026) and may be
renewed for further two years on yearly basis on existing terms and conditions:
Agree Only

Validity of the quoted rates: 3 months from the date of opening of Part-| of tenders.:
Agree Only

Rate of liquidated damages:

(a) In the event of any delay by the Contractor in complying with any notice, the Bank
may at his discretion, impose a penalty not exceeding Rs.10,000/- (Rupees Ten
Thousand only) for each Instance: Agree Only

(b) if the Contractor fails to lift the Briquettes on daily basis, the Bank may also levy

a penalty of ¥ 300/- per day as liquidated damages: Agree only

EMD Release: 100 % EMD of successful tenderer on production of a Bank
Guarantee towards Security Deposit within 7 days of award of work in the prescribed
format (as per Annex-Il) or on non-acceptance of tender in case of unsuccessful
tenderers, but not earlier than the expiry date of the period for which the tender is
kept valid. Component: Agree Only

Site specific requirement, approvals of local bodies, if any to be taken by the bidder
Component: Agree Only

Rates shall be included of all taxes/GST Component: Agree Only

Technical Terms

By bidding in this tender bidder confirms that he/she has read and understood the

tender document and agrees to the same.
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